
IN THE CENTRAL ADMINISTRATIVE tRIJ3IJNAL HYDF.RAazm BWCH AT HYDERABAD 

O.h.NO. 	O3/93 

Date of Order: 6/7-93 
Between: 

t 

 Divisional Railway Me.nager, 	(D3) 
-. South Central Railway, Secunderabad,. 

 Pc'rnnncnt t.73y Inrrctor (con) 
S.C.Rly, 	Secunderabad. 

 chiefi Signaj. Inspector, 
Signal & Telecorirnunication Department, 
S.C.Rly, Secunderabad. 	 - 

/ 	 .. kDP1iCtS. 

and 

 

 Presiding Officer, Labour Court, 
Narayanaguda, A .P. Hyderabad. 

Respondents. 

For the hpplicantsL Mr.N.I:.Devraj.. SC for Plys. 

For the Respondents 

CORMU 
THE HON'BLE HE.JUSTICE VNEELAERI FAQ VICE CHAIRMAN 

AND 

THE HONTBLE MR.P.T.TIRWENGADAM rIEMBEL(ADNN) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.P.No. t2J1---/8tis suspended until further orders. 

Issue notice to the Respondents. 
F] 

Post the case on 6.9.93. 

To 
The Divisional Railway I'Ianager (B.G) S.C.Rly, Secunderabad. 
The Permanent ay Inspector (Gon) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & TelecornunicatiOn 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayenaguda, Hyderabad. 
S. One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd. 

One cOpy to Mr. 	-. 
One spare copy. 

I' 
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IN THE CE?ITRAL ADP'JNISTRATIVE TRIBUNAL 
1-IYDERABAD BENCH AT HYDERABAD 

THE -HON'BLE ?4R.13JSTICE V.NEELADRI •RAO 
VICE CI-IgIRNAN 

AJD 

THE HON'BLE M4A.B.GORTY ; MEMBER(AD) 

AsNJD 

THE HON'BLE 14.T .C}-L¼NDRASEKHAR REDLY 

j 	 MEMBER(J) 

THE HON'BLE 14R.P.T.flRtJvENcaDJJ4 :14(A) 

Dated 	J2/ 19°3 

ORDER/JUM€N-S 

7, • C. A. No. 

iTr- 

O.A.NO. 

Admitted and Interim directions 
issued 

11 

Dispoked of with directions 

Dismed 

Dismisked as withdrawn 	 (32 
Dismissci for default. 

Rejecte/ Ordered 

No orderäs to costs. - -a  
Cenral 
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